AT e IfARI0r, IgACEE ~aadls ‘C’ IgHAGETE |

IN THE INCOME TAX APPELLATE TRIBUNAL
“C” BENCH, AHMEDABAD

BEFORE SHRI PRADIP KUMAR KEDIA, ACCOUNTANT MEMBER
& SHRI MAHAVIR PRASAD, JUDICIAL MEMBER

IR AT H./L.T.A. No. 913/Ahd/2017
(fAeRoT ¥ / Assessment Year : 2011-12)

Shri Suresh Dahyabhai g1/ | Deputy Commissioner of
Patel vs. |Income Tax
25, Shaikh Tenaments, Nr. Circle — 6, Ahmedabad

Someshwar Part — 11,
Ahmedabad - 380054

TATAT oI@r ﬁ./GﬁﬁTgﬁTT H./PAN/GIR No. : ABCPP1779Q
(39Tt /Appellant) x ISl / Respondent)

et 31T ﬁ/Appellant by : Shri Sunil H. Talati, A.R.

Ha1a1s &1 dRIE / Date of
> . 08/02/2019
Hearing
gIyur T dE /Date of
11/02/2019
Pronouncement
3MEA/ORDER

PER PRADIP KUMAR KEDIA - AM:

The captioned appeal has been filed at the instance of the
Assessee against the order of the CIT(A)-3, Ahmedabad (‘CIT(A)’ in
short), dated 26.03.2015 arising in the assessment order dated
31.01.2014 passed by the Assessing Officer (AO) under s. 143(3) of
the Income Tax Act, 1961 (the Act) concerning AY 2011-12.

2. At the time of hearing, learned counsel for the assessee informed

orally that the assessee seeks permission to withdraw the captioned



ITA No. 913/Ahd/17 [Shri Suresh D. Patel
vs. DCIT] A.Y. 2011-12 -2 -

appeal, for which Ld. Departmental Representative for the Revenue
has not objected. Accordingly, we are granting the prayer for
withdrawal of appeal by the assessee. Thus, we dismiss the appeal of

the assessee as having been ‘withdrawn’.

3. In the result, the appeal of the assessee is dismissed as

withdrawn.

| This Order pronounced in Open Court on 11/02/2019 |
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